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IN THE CENTRAL ADMINISTRATIVE TRI. ?UAL 
AHMEDABAD BENCH 

O.A. No. 

DATE OF DECISION 

Petitioner 

Advocate for the Petitioner(s) 

Versus 

Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 

The Hon'ble Mr. . 

I. Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the J'udgement ? o 

Whether it needs to be circulated to other Benches of the Tribunal? 
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(iT the neon"env rV ii. 7rTyc7 the ap1i- 

n.nt :;.orl Am been Pivan to 	Mn..'ic 	n.p;iiicn.tion is 



admittr3d and in the vi..er that are tehind, we 

proceed to dispose of it of finall, without 

weitina for a formal sepia from the respondents 

The application is for reouiari-

sa tion ann class Fl emoloyse. , on the dround that 

a number of has luniors have already been re.;ulnrised 

as mentioned in earn 6.3. of the anelication . The 

applicant states he was screened on 22/12/1227. 

as case was forwaEded to the 

Vivisional 	ai11wav nnn::er (2) Palbot , (dnnexure 

All ) on 29, 	.!i2, 	further jeferonce n has 

also been made on 202/15P9 Annexure A/2. ho 

reply has been received. Therefore, the applicant 

sent an other reni sPar on 10/05/1002 Annoxure A. 

A. 	 As no scaly has been received 

this arial.icc tion has been filed seekinp directions 

to the .reapori5ents to :epuinriae the applicant 

and 	çrnnl: bin conse qunt ml Lena fits 

p. 	 t the time henna1 on admission, 

the learned, counsel for the applicant 

that the npaiicnnt would he satisfied if this 

anclicetion is disoosed of with directions to 

the sen sondents to consider the oenclin repre- 

santa. tion in the 1j ht of the everments made in 

the present aeplication. The in ornod counsel for 

the sesoondents 4101 not objoct to this snppestion. 

In the cirsanstnncch , we dispose 

of this aplicetion, with a direction to the 

resnorid eat (i.e. "77  (h) haihot ) 	to consideriM  

the representation of the applicant forwarded 

to him by Innexure A/I momor&ndum as xmn well as 
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his suLse(uent reresentntjon rr1tec 

IG/05 117  , in the 1iht of the everents 

made in this nnplication , which slionid he 

t rented nsa renresentation, and tahe 

roper deoiion in accordance with lew, 

within 	neriod of two months fro the 

hate of receint n of this order and ntimat 

the elicant. 

T'] nation in f efleI of as 

a ho v 

P. 	 cops of the appli cation shoild 

hase et to the respondents by the Pepistry 

alons with a copy of h this order. 
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